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FINAL ORDER NO 54477/2024

DR. RACHNA GUPTA

Learned Counsel has brought to the notice that they had applied
under Sabka Viswas (Legacy Dispute Resolution) Scheme, 2019. The
discharge certificate of SVLDRS Form- 4 has already been issued in their
favour and the Learned Authorized Representative also confirmed the same.
Accordingly, the present appeal is hereby ordered to be dismissed as

withdrawn.

[Dictated and pronounced in the open Court]

(DR. RACHNA GUPTA)
MEMBER (JUDICIAL)

(HEMAMBIKA R. PRIYA)
MEMBER (TECHNICAL)

GY.



